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IN THE CENTRAL ADMINISTRATIVE TRIRUNAL HYDERABAD BENCH AT HYDERABAD,
0.A.NO. 974 of 1995,

Between o Dated: 21.8.1995,

A.Ycllappa L esa ~ Applicant
And

1. The Directer, Ceatral Research Imstitute fer Dryland Agricultare,
Santeshragar, Hyderabad.

2. The Sr, Administrative Officer, Cemtral Research Imstitute fer
Dryland Agriculture, Santeshnagar, Myderabad.

3. Preject Ce-erdinater(Research), CRIDA, Samnteshnagar, Hyderabad.

4. The Directer General, Imdianm Cewncil ef Agricultural Research,

Krishi Bhavsn, New Delhi.

see Respondents
Ceunszel fer the!hppltcant t Sri. K.K.Chakravarthy

Ceunsel fer the Respendents ¢ Sri, M.R.Devaraj, sSr. CGsC.

CORAM:

Hen'ble Mr, A.B.Gerthi, Administrative Member

c.nt"....z/‘-



O,5,N0, 974/95 ‘ Date of Order: 21.8,95

X As per Hon'‘ple Shri A,B,GORTHI, Member (Admn.) X

Heard Mr,K,K,Chakravarthy, learned counsel
for the applicant and Mr,N,R.DeBraj, learned standing

counsel for the.respondents,

3. The applicant who is working as an Assistant
Administrative Officer in CRIDA, Hyderabad was.required to
submit his Confidential Report form for the period 1.4.94

to 31,3,95, The form was given to the applicant énd he was
directed to write a self apprisal’'report in part-II of the
copfidential report and submit the Same to Senior Administrative

Officer, The applicant on 7.4.55 demanded that he be furnished
WU ' -

‘;ohcertain official documents and noting.sheets so as to

erable him to write his self apprisal report, It Seems that

the Senior Administrative @fficer gave directions to &Subordinate
staff‘to route the files direét to himégrgot through the
ﬂggistant Aministrative Officer, 1In view Of thiS, the
applicant is apprehensive that his confidential report

could be adverse, The request of the applicant for proviéing

- him certain documents was considered and rejected by the

Senior Administrative Officer vide memogﬁateéf7:4.95 and
19,7.95 on the ground that they were not relevant for

) A
filling up the self apprisal column en the confidential

report,

3. The grievance of the applicant is that he
is entitled to the documents demanded by him and that
the respondents cannot grdered him to write self apprisai

. [ F vl
column without first furnishing required documents,

L~



4, Mr.K,K.Chakravarthy, learned counsel for

the applicant has drawn my'attentiqp to Government of

India, Director of Personnel and Administrative Refo rms

0.M, dated 22,5.95 reproduced at serijal No,20 of Swamy's

Pension Compilation éﬁ the Confidential Reports of e
Central Government employees, It profides that an official

y : el Mtk ;

réeport upon wﬁ&i at the end of each year)submit a pbrief

reSume'not exceeding 300 words of the work done by him
bringing eéﬁi} special achievements, Resume thus submitted
will form part of the confidential report, The reporting
officer is reqﬁired to take due note of the resume while
endorsing his own remarks, |

5. o . From the above it is very clear that what

' v
is expected from a governmeptAemplOyee:to Submit a detai;QA

ocdl. dasma by i
resume of the Geveinmeﬂg duging the year under reporting.

Thishggzernment employee should be in a position to do so
/ from his own memory égkrecord. No rule or instruction has
been shown to %E;rundgr which an employee can claim for the
production of official records for enabling him to submit
the said‘resume~$n any case}it is open to the employee to
furmish the @Egiio the ‘best of his memory and capability
b

and anything is stated therein which is found to be superflous
A

it is for the reportiny authority to take a note of it.

6. From the amguments advanced by Mr,KK.Chakravarhhy,
it seems t=ke that the real appréhension“of the applicant
is that because of the Senijor Administrative OfficeniFowards
him, he (the applicant) apprehends that his confidential
report would not be written in an impartial manner by the . ¢
Senior Administrative Officer, «ﬁ?}isjin my opéniom,iﬁ just &

—-3

conjucture at A Stage and it cannot give any ground to

"eclaim a relief,




7. In the result, I find no merit in the OA and

the same is heteby dismissed at the admission stage itself,

It will of course be open to the applicant to approach the

Tribunal if the remarks endorsed by his superior officer , ~i_
_ Y
in fis C.R, for the year 1994-95 are found to be adverse, .-
RN

8. No costs,

Dated : 21st August, 71995

' (Dictated in Open Court)

7,1. ———
(e
sd Deputy Regisfgz}(Jhdl.)
Cepy te:- ’

1. The Directer, Central Research Institute fer Dryland
Agricwlture, Santeshnagsr, Hyderabad. :

2. The Sr. Administrative Officer, Central Research Institute;

fer Dryland Agricultere, Santeshnagar, Hyderabad, ’ h

: \

3. Preject Ce-erdinater (Research), CRIDA, Santeskmagar, Hyd.\

4, The Directer General, Indian Ceuncil ef Agricultural
Research, Krishi Bhavan, New Delhi. \

5. One cepy te sri.x.x.chak;gvartby. advecate, CAT, Hyd.
6. One cepy te Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd. -
7. One cepy te Library, CAT, Hyé.

8, One gpare Copy.
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'I‘IV‘? MEMBER.

I

HON' P

JUDICS MEMBDER.

QRBER/ JUDGE‘\ ENT:

DATED : ?./fg 1995,

0.A,NO. Q’Wi /Q‘k

: T - Lo : )
_T.n.0. trispres

‘

Rsm/-—t

DESPATCH
y\smssi e

STRA=

"RITNAT






